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Virus crisis declared as

new pandemic by WHO

IRAN AND ITALY, NEW FRONTLINES BATTLING AGAINST THE VIRUS

AGENCIES

GENEVA

Expressing alarm both about
mounting infections and inad-
equate government respons-
es, the World Health Organ-
ization declared Wednesday
that the global coronavirus
crisis is now a pandemic but
added that it’s not too late for
countries to act.

By reversing course and
using the charged word
“pandemic” that it previous-
ly shied away from, the U.N.
health agency sought to shock
lethargic countries into pull-
ing out all the stops.

“We have called every
day for countries to take ur-
gent and aggressive action.
We have rung the alarm bell
loud and clear,” said Tedros
Adhanom Ghebreyesus, the
WHO chief.

“All countries can still
change the course of this
pandemic. If countries de-
tect, test, treat, isolate, trace
and mobilize their people in
the response,” he said. “We
are deeply concerned by the
alarming levels of spread and
severity and by the alarming
levels of inaction.”

The WHO said Iran and It-
aly are the new front lines of
the battle against the virus

SN
that started in China.

“They’re suffering but I
guarantee you other countries
will be in that situation soon,”
said Dr. Mike Ryan, the WHO’s
emergencies chief.

He added that the agency
thought long and hard about
labeling the crisis a pandemic
meaning a new virus causing
sustained outbreaks in multi-
ple regions of the world.

The risk of employing the
term, Ryan said, is “if people
use it as an excuse to give up.”

But the likely benefits, are
“potentially of galvanizing the
world to fight.”

Underscoring the mount-
ing challenge: Italy’s cases
soared again, to 12,462 infec-
tions and 827 deaths — both
numbers second only to Chi-
na.
Italy weighed imposing
even tighter restrictions on
daily life and announced
billions in financial relief
Wednesday to cushion eco-

nomic shocks from the coro-
navirus, its latest efforts to
adjust to the fast-evolving cri-
sis that silenced the usually
bustling heart of the Catholic
faith, St. Peter’s Square.

In Iran, by far the hard-
est-hit country in the Middle
East, the senior vice president
and two other Cabinet min-
isters were reported to have
been diagnosed with COV-
ID-19, the illness caused by
the virus. Iran reported anoth-
er jump in deaths, by 62 to 354
behind only China and Italy.

In Italy, Premier Giuseppe
Conte said he would consid-
er requests from Lombardy,
Italy’s hardest-hit region, to
toughen the already extraor-
dinary anti-virus lockdown
that was extended nation-
wide Tuesday.

Lombardy wants to shut
down nonessential business-
es and reduce public trans-
portation.

Pope holds his
first evervirtual
general audience
under lockdown
AGENCIES

VATICAN CITY

Pope Francis, holed up in the
Vatican by Italy’s coronavirus
epidemic, held his first virtual
general audience on Wednes-
day, thanking medical staff but
urging the world not to forget
the plight of Syrian refugees.
Most of Francis’ general au-
diences are held in St. Peter’s
Square and attract tens of thou-
sands of people.

But the square was empty
on Wednesday as the Vatican,
which is surrounded by Rome,
adhered to a national lockdown
aimed at stopping the virus by
outlawing gatherings in public.

Francis and ten priests, some
of whom translate his words
into other languages all sit-
ting in a horseshoe pattern of
chairs with space between them
gathered in the official papal li-
brary for an audience that was
streamed on the internet and
broadcast live on television.

Francis, who has suspended
all similar public appearances,
said he felt close to “all the sick
people who have contracted
the virus and are suffering from
sickness and the many who are

TRANSFER OF VERICLE
My Father late Antoninho Emilio
Costa Pires , r/o H.No. 12,
Comba, Margao (P.O.) Margao,
South Goa 403 601 was owning
a Bajaj Auto Rickshaw bearing
Reg. No. GA-08-U-3610, Engine
No. AEMBSD27919. After his
death | have applied to transfer
the ownership into my name.
Any member of the public or any
other institution, Bank having any
objection for such transfer may
send their objection along with
documentary proof to the R.T.O.
Margao or to me within 15 days
time from today.

Dated:-11/03/2020
Sd/-
Melinda Shasha Pires,

r/o H.No. 12, Behind Civil Criminal

Court, Murmuti, Comba, Margao,
Salcete, South Goa 403601.

I THE COWRT OF JOINT MANLATDAR

OF BARDEZ 1| MAPLFSA GO&

Cass No, JM-Il | MND 18R ! 3 ) Salies 119
Zhi Sonu Malkter [Since deceased through hislegal
Fiedrs} Smt Sushme Makda Rio H Mo, 81, ez
‘Wadda, Mama, Siclim, Bardez, Goa Appicn
Wis
1. Mr Joseph Dies (Snce deceased Seough
Fig lagal bears) 1(&) Mrs. Sharon Carvaho 1k}
e, Cemehe Famendss, Both Rlo 8, Agneio
Abods, Cammel Society, 51 John Baptn Road,
Oadar West ; oo Opporenis
PUBLICATION MOTICE
T, The Opponents
WHEREAS the appicani abowe named  has
mada an apobcafion o s Court wndar
sacton B4 of Goa, Demam & Div Mundiar
{Protection from Eviclion 1875} with raspect
o dweling house beanng suney Mo, 12102
al vilkge Mama, Bardaz, Goa.

AND WHEREAS ne apphcamt slated i her
applicalion cated  JAMIZNIED that some of e
Frofices sent b e opporent by regatered AD. s
retumed unservad. The appicant has thersfone
prayed lor subsiitule senics as she B nol aware
of any afher address of T opponent, by way of
pabicalion in thiy local newspaper and  the  same
ki been granted byths cour being genuine

ANDWHEREAS fha Coutd & =absfed sl thiz
i5 a fit case for  oedering much sevice. Mow
Tereloe nolce & heseby given o you under
Order & Fdde 2% 14 of tha C.RC, 150210 sppear
Before this Cour eithir it person o by an agent
daly Instrucled and able 1o answer &l materal
question relating o tha appicaton on 3104 20
o 1050 am. tsbng which e applicafon shall
e Fieand and determined ex-pane

IN THE COURT OF JOINT
MAMLATDAR-II OF SALCETE

AT MARGAO
Case No. JM-11/C2/06/2019
1. Mukta Naik Adpaikar widow of
Pandurang Naik adpaikar (since
deceased) Herein represented by her
legal heirs
a) Mrs. Shaila Naik, Resident of H.No.
15/184, Mestabhat, Margao-Goa
b) Mrs. Sonali Naik, Resident of H. No.
15/184, Mestabhat , Margao Goa
c) Mrs. Savitri Naik Near St. Joaquim
Chapel, Borda, Margao-Goa.
..Applicants
VIS
1. Mr. Constancio Cruz and his wife
Mrs. Margarette Cruz (Since deceased
through leagl heirs)
a) Mrs. Mary Ann D’cruz b) Mr. Luis
Joaquim D’ cruz c¢) Ms. Sarah Maria
D'cruz d) Mr. Mario D" Cruz (Since
deceased through legal heirs) i) Mariana
Constancio Cruz r/o Cruz Mansion,
Margao-Goa 2. M/s Akar Creations Pvt.
Ltd. Office at Alankar Building Malbhat,
Margao-Goa, Duly registered by its
director, Mr. Deepak Parbhakar Borkar,
Residing at Indraprashta Building,
Malbhat, Margao-Goa ...Opponents
To, The Respondents | (d) (i)
PUBLIC NOTICE
Whereas the above named applicant
has made an application U/S section 15
and 16 of Goa Daman 86 Diu Mundkar,
(Protection from Eviction) Act 1975
inrespeel of surveyed under PT sheet
No. 231 and chalta No. 251 of city
survey Morgao Goa. (copy of which may|
be collected in the office of this Court
on any working day during the working
hours.)
And Whereas, the applicants has prayed
for substitute service by publishing this
notice in the local newspaper as the
notices sent to opponents has been
returned unnerved with postal remark
“Not known”. Therefore applicant moved
An Application for substitute service and
this Court has allowed the said request
as this is a lit ease for ordering such
service.
Now therefore, the notice is hereby
given to you under order 5 rule 20 (1
A) of Civil Procedure Court 1908 to
appear before this Court in person or by
duly authorized pleader or Attorney on
13/4/2020 at 10.30 A.M. to give your say
in support of your defence.
Take notice that in default in your
appearance on the day above
mentioned, the application will be heard
and determined in your absence.
Given under my hand and seal of this
Court on the 2nd day of March 2020.

suffering from uncertainty”. | |, et o e Coe
S4- | Sandeep § Gowade) €ED (Seal; (BhikuL. Gavas)
Juint Mamlaidar Bardez |, Mapusa Goa Joint Mamlatdar-I of Salcete
SARASWAT CO-OP. BANK LTD.
ﬂ Saraswat (Multi-State Scheduled Bank)

<« Bank

Zone V: Mustifund Saunstha Bldg., Dr. Dada Vaidya Road, Panjim, Goa 403 001.
Tel. No. 0832 2430907 / 0832 2422151 Fax: 0832 2431804

E-AUCTION SALE NOTICE

(Auction Sale/bidding would be conducted only through website https://sarfaesi.auctiontiger.net)
SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST

(SARFAESI) ACT, 2002.

Pursuant to Demand Notice issued u/s 13(2), the undersigned as Authorized Officer of Saraswat Co-op. Bank Ltd. has taken
over possession of the following assets u/s 13(4) of the SARFAESI Act. Public at large is informed that e-auction (under
SARFAESI Act, 2002) of the charged assets in the below mentioned case for realisation of Bank’s dues will be held on “AS IS

WHERE IS BASIS”, “AS IS WHAT IS BASIS” and “WITHOUT RECOURSE” as specified hereunder:

Sr. Name of Borrower, Co-Borrower, A. Date of Notice Description of Assets |.Reserve Price
No Guarantor/Mortgager, Legal Heir B. Possession Type/Date Il. EMD
" | (if applicable) C. Demand Amount lll. Bid increment
Amount
Date / Time of
Inspection
Last date / time
for EMD & KYC
submission
Date / Time of
E-Auction
1. Borrower : 02.07.2016 Flat No. S-6, 2nd Floor, | Rs.22.00 Lac
1. M/s A.M. Associates Curchorem Trade Centre,
Physical / 27.03.2018 Curchorem, Savordem, | Rs.5.50 Lac
Partners/ Guarantors/Mortgagers Goa.[ Admeasuring area
1. Mr. Anand Timappa Vadar Rs. 20,73,538.17 as on of 81.67 sq. mtrs.] owned | Rs.0.50 Lac
2. Mr. Manjunath Timappa Vadar 30.06.2016 with further by Mr. Anand Timappa
3. Mr. Murthy Mugesh Dewar interest thereon. Vadar 21.03.2020
4. Mrs. Aachal Anand Vadar 11.00 a.m. to 2.00 p.m.
24.03.2020
upto 5.00 p.m.
27.03.2020
1.30 p.m. to 3.30 p.m.

and /or realization.

*With further interest as applicable, incidental expenses, costs, charge etc. incurred till the date of payment

The auction will be conducted through the Bank’s approved service provider M/s e-Procurement Technologies limited
(Auction Tiger). Bid form, Terms & Conditions of the said Sale/Auction, and procedure of submission of Bid/Offer, are
available from their website at https://sarfaesi.auctiontiger.net

STATUTORY NOTICE AS PER RULE 8(6) of SARFAESI ACT, 2002

Auction date.
Date: 12.03.2020
cPlapefanghegoan. net

This notice also be considered as a notice to the Borrower/s, Co-Borrower/s, Guarantors & Mortgagors of the said
loan, to pay the dues in full before the date of sale, failing which the property will be sold on the above mentioned

AUTHORISED OFFICER
Saraswat Co-op Bank Ltd.

Sd/-

British MP tests positive for virus

LONDON : UK Health Min- been self-isolating at home,
ister and Conservative MP as the government stepped
Nadine Dorries has tested up its preparations to tackle
positive for coronavirus, rais-  the outbreak.

ing concerns about the po- “l can confirm | have tested
tential spread of the infection  positive for coronavirus. As
among lawmakers as she soon as | was informed | took
attended an event hosted by  all the advised precautions
Prime Minister Boris Johnson  and have been self-isolat-
at Downing Street last week. ing athome,” she saidina
Dorries, 62, the first British statement released by the

TRANSFER OF VEHICLE

Motice is hereby given that late
Sebastiana Fernandes who
expired on 22.10.2014 is the
owner of 125 CC Access bearing
Reg. No. GA-08-P-0383. The
above-mentioned vehicle is now
being transferred in my name
Joaquim Fernandes (husband)
Rio. H. No. 858, Housing Board,
Gogal (Part), Margaoc Town
Salcete, South Goa.

If anyone has any objection,
please notify the R.T.O. South
Goa at Margao within 15 days

MP to be diagnosed with Department of Health and from the publication of this
coronavirus, said she has Social Care. notice. :
Sd'- Joaquim Fernandes
PUBLIC NOTICE ]
FORM A Be ft=krmmowmto—ttre—pubtic that

PUBLIC ANNOUNCEMENT
fLimdier reputahion 6 of fhe nsaivency ang Fankrpicy doand of inda
sy Rosolulitn Frocess for Corparale Persons) Meqwlabons, 2076]

FOR THE ATTENTION OF THE CREDITORS OF
LOTUS INN PRIVATE LIMITED

RELEVANT PARTICULARS
LOTLI INN PRNATE LIMITED

—_

Rama of coporais delior

2 |Date of incoporaion of corporate detror T R R
3 [ Authonty under which comorate debior s Ral-Goa
incompsaraled | mgisiened
4 [Comorate Icentity Mo, | Limited Liabity [EA101 GAo0T P Tomeae

Identiication No. of comporate detiar
Address of the regsiend offce and pincips

1085 MaDHAY CHAMBERS, MALBHAT MARGAD

="

ofice (¥ any) of corporate debior G4 403501 B

& |Insokency commencement date in respect of | D30320E0 (Order received by emal on 110372020 by
corporale deblon Intesim Resolugon Professional)

! |Estimated date of chsure of insoivency D6 2020 Le. 180days fom Insokency Comrmencemen

Diatn ip. DAL 20E0

C5 Anish Gupta
Fegestaton Mo B 1FR-DO2PRO0EEE201 7-1581084)

eSO (gess

8 [Mame and registration number of he
insadvency professional acing as inteim
| resolution professional
9 | Adifreess and e-ral of the lerr rasdidian
professional, as renpisierad with the Board
10 Address. and e-mal to be used for
cormespondencs with the inleim msokon
| professional

11| Last cate fior subrmizzion of clams

413, Autumn Grove Lokhanchwala Kandeeli Eas
Mumba-200101. Emalansh@csnshaplacom

413, Auturrn Grove, Lnkhandwaa Kandiai East
Mumbai-200101, Mobis be; SE10EE70

Emal agimismgmal com

A0 (e 1 ddays Fom the data of recaipt of onder fn
e Imerim Resolition Prodessional )

12{Classes of cediors, if any, under clausa () of | Mame the dass|is)

sub-5ecion [GA) of secton &1, ascertaingd by [NA

the infarien resalufion professiona
13 Names of Insoivency Prodessionals identified o Mot yifl deriied
act as Authoried Pepresentative of credtons In
a class [Threa names for sach dass)

14} 5] Relevant Forms and

(0} Ditads of aubhonzed represeriaties g
avakble al: _
Notice is hereby piven that tha Matione Company Law Trinenal has ardered the commencemsnt of 2
corporate msohvency resalution process of the Latus Ian Private Limited on 0303/ 2020,

The creditors of Lotws Inn Private Limited are hereby called upon o submit their claims with prood
on ar before 26/03/2020 to-the intesim resolution professional at the address mentioned against
endry Mo, 10,

The financial crediors shall ssmit thair claims with proof by electronic maans omly, A other
crediprs may submit the claims with proafin person, by post or by electronic maans

A financaal creditor balonging to a class.as listed agzinst the anfry No, 12, shall indicate its choice of
dutharized reprasentative Trom amaong the thnes insoheancy prodessiaonats Bsiad against entry Ma. 13
io acl as authorized representaiive af tha class [Specily class] in Foern CA - Nal apolicable,

Nale 1:- Tha submession of proaf of claims shauld ba mode in accordancs with Chapbar [V af b
Insalvency and Bankrepley Board of rdia (Insalency Besokition Pracess for Garparabé Parsons)
Regulatians, 2016, The peacd ol claim:s is b be submitbed by way of tedlowing speclisd larms:-

Forrn B - for claims by Operational Creditons except Workmean and Emplayees,

Forr C-for claims by Financial Greditors

Form GA— Glaim from Financiz! Crediors in a ciass

Form D-for claims by workmen and Employess,

Form E- forchzms by Authorized Representatives of Wiekmen and Emplovees,

Farm F-torclaims by Creditors other than Financial Creditors and Operational Creditors

Please submit a copy of the duly completed forms to the attension af the IRP theough electronic
means at ageplSEgral comar physacally at the address mentioned below kindly atso submit
relevant documentary procfin support of your claims

Gubmission of fatse ar misleading proafs of claim shall atiract penaities.

Date: 11,/03/2020 S
Place: Goa hnish Gupta
Interim Resaolution Professional

Wik Lk Fitp:ifwswwcibbi govanydoaniadionm im
A5 in 10 above, Please refer Mo no, 7 for zppicable fom

my client intends to purchase the
plot No. 1 admeasuring an area
of 244 square meters, forming
part of the property known “DEUS
BOTWADENTIL” also known as
“‘BHATWADY” situated at village
Mayem with house, belonging to Mr.
Diptesh Sadanand Durbhatkar and
Mrs. Pramila Diptesh Durbhatkar,
residing at house No. 143/1, Tari
Wada, Ecoxim, Betim Bardez
Taluka Goa, better described
herein below in scheduling of the
plot.
SCHEDULE OF THE PLOT

Atfthatpfot o t—admeasuring
an area of 244 square meters
forming part of the property known
‘DEUS BOTWADENTIL” also
known as “BHATWADY” situated at
Village Mayem, within the territorial
Jurisdiction or Village Panchayat
or Mayem-Vaiguinimi. Taluka and
Sub-District of Bicholim. North Goa
District. State of Goa, described in
Land Registration Office Bicholim
under No. 2799 at Folio 46v or
Book B-33 and presently surveyed
under survey No. 157/4-A of Village
Mayem along with the residential
house bearing No. 380/76 existing
therein and the said plot bounded
to the east by survey No.157/5, to
the west by survey No 157/8. to the
north by plot No.2 and to the south
by road passing from Mayem to
Bicholim.

And any person or persons,
Bank or entity having any right or
interest, title. share or claim by way
of sale, gift, exchange, bequest,
mortgage, lease hold rights,
licence, tenancy, inheritance or any
other encumbrance in or over the
said plot and/or has any objection
to such sale, should make the same
known in writing giving details and
copies of documents in support of
the claim and/or objection to the
undersigned at the address given
below within 7 (seven) days from
the publication of this notice, failing
which it shall he deemed that there
are no claims from any one to the
proposed sale and my client shall
thereafter be free to complete the
sale without reference to any such
right/objections, if any, which will be
treated as waived.

11/03/2020
Bicholim-Goa Sd/-

Shri. Santosh L. Fadte
Advocate
3 & 5, 1st Floor, Paul Tower,
Bicholim-Goa
Mob: 9422643090

Sea

- ‘ ‘ .

DE SOUZA, WIFE OF MARIAN
D’SOUZA, RESIDENT OF H. NO. 26,
RIVONA, ZAMBAULIM, SANGUEM-
GOA, HEREBY DECLARE THAT |
HAVE CHANGED MY NAME FROM
AURELIANA PHILIP D SOUZA TO
MARIAN D’SOUZA, RESIDENT OF
H. NO. 26, RIVONA, ZAMBAULIM,
SANGUEM-GOA. HEREINAFTER IN
ALL MY DEALINGS AND DOCUMENTS
| WILL BE KNOWN BY THE NAME
RAMALDINA AURELIANA DE SOUZA.

(A Gowt. of ndia Entsprise|

F1, Prudencial Paradise, Acoi, Nr. Peddem Ground, Mapusa, Goa-403507.
Dear Sir,

ANGOD, MAPUSA, BARDEZ NORTH GOA, GOA.
The particulars of dues is as under:

SRt das (& Corporation Bank

Bastora Branch {0235}, H.No. T2/1F, Boa Vista, Bastora, P.O.-
Phone : 0832 - 2260856, 2260126 E-mail : cb235@corpbank.co.in

DEMAND NOTICE

1. The Borrowers 1. (a) Mr. MANUEL RODRIGUES & 1(b) Mrs. JOYCE FURTADO both residing at - Flat # 3-C5-

Notice dt. 02-Mar-2020 issued to you u's 13(2) of The Securitisation & Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002 by BASTORA branch/me, the Authonsed Officer, was sent to you
calling upon to repay the dues in your loan account!s with us at your last known address could not be served.
Therefore, the contents of the said demand notice are being published in this newspaper,

The credit facilities/loan facilities availed by you have been classified as NPA on 08-Feb-2020. You have executed
koan dacuments while availing the facilities and created security interestin the following assets:

EMG OF SHOP NO. 13, BUILTUP AREA 22 SQ.MTR, GROUND FLOOR, "BRAGANZA APARTMENTS" AT

Mapuca Goa - 403507

Nature of Limit Qutstanding Balance including undebited interest
CMORT (Corp Mortgage) 560566000040910| Rs.16,90,184/
Total Rs.16,90,184/-

2002.

the notice without Bank's prior consent,

Therefore, you, No.1, as borrower, in terms of the aforesaid notice have been called upon to pay the aforesaid
sum of Rs.16,90,184/- together with future interest thereon at the rate of 15.30% p.a. compounded with monthly
rests and cost of notice to the Bank within 60 days from the date of this publication. That on your failure to comply
therewith we, the secured creditor, shall be entitled to exercise all or any of the rights under Section 13(4) of the
Securitization and Reconstruction of Financial Assets & Enforcement of Secunty Interest Act

In terms of Section 13(13) of the Act you shall not transfer the secured assets aforesaid from the date of receipt of

[Authorized Officer], Secured Creditor

Yours Faithfully
[-5d-]

No. SISLRDEMN12020
Government of Goa
Office of the Superintendent of Survey
& Land Records, Margao Goa.,
Datad:- (/032020
Ta
1. Sebastiana Femandes & Alphonso ro.
H. No. 260/C. Baga, Talaulim, Salcete
(303

e ppliGaNt

Wis

1. Sara Josa Azavedo 2, Viberto Santana
Citino De Mascarenhas 3. Freddy
Gonsahes 4. Alfredo Da Silva alias Alfred
Da Silva 5. Belinda Epifanio Siva alias
Belinda Epifanio Da Silva 6. Wallace
Antonic Jude Tomas Rebello 7. Ruth
Caldeira & Rebello 8. Wesseslau
Francisco Salvador Afonso Sucorro
Furtado Wulgo Wencestau Furtado 9.
Cirla Berta Furtado 10. Rhudaynath
Haldankar 11, Joe Francis Femandes 12.
Vita Jordan Fernandes 13. Piedade
Daniel Pires 14, Shivsharan
Irappahonnur 15. Alfred Pires 16.
Charless Bhangari 17. Antonio
Conceican, Carvalho 18. Francis
Thaddeu Perewrz 19. Mexico Femandes
dlias Mewca Pereira 20, Jose Camo
Coutinho da Rosario

........RESPONdENt

PUBLIC NOTICE

Whereas the Deputy Collector & 5.0.0.,
Margao has ordered in case No:
LRC/DEMIOY Tataulim/20181134 dated
181272019 1o demarcate the property
surveyed under Survey Nos. 2T21-B of
Telaulim village of Salcete Taluka,

And whereas Motice to the respondents
were sent by Registered A.D. and some of)
the notices have been returmed un-served
with the postal remark “Unclaimed”

And whereas the applicants prayed in
their application dated 181022020 to this
office for substitule service of notice by
publishingin local newspaper.

And whereas | am satisfied that this is a
fit case for such publication

Natica is therefore given tothe adjoining
holdars! kegal heirs thal Smt. Shilpa G.
Dessai Field Surveyor of this office is
deputed to carry out the said Demarcation
on 28/04/2020 at 10.30 am onwards.

You are therafore required to ramain
present on site in person or duly
authonzes agenton the above mentioned
date and time, failing to do 50, the work
will be camed outin your absence.

Given under my hand and seal of this
officzon this 6" dayof March, 2020

D s
(Savio C. Silveira)
Inspector of Survey & Land Recards
Margan Goa

{& Gt of India Enlerpits)

F1, Prudencial Paradise, Acoi, Nr. Peddem Ground, Mapusa, Goa -403507.

Nr. Asilo Hospital, Raj Vaddo, Mapusa, Goa - 403507,
Dear Sir,

PARADISE" ATACOI, MAPUSA, BARDEZ NORTH GOA, GOA,
The particulars of dues is as under:

BUR2TeT das (& Corporation Bank

Bastora Branch (0235), H.No. 72/1F, Boa Vista, Bastora, P.0.-
Phone : 0832 - 2260856, 2260126 E-mail : cb235@corpbank.co.in

DEMAND NOTICE

1. The Borrowers 1(a) Mr.MANUEL RODRIGUES & 1(b) Mrs.JOYCE FURTADO both residing at - Flat # 3-C5-

1(c) Mr. MARSHAL RODRIGUES & 1(d) Mrs.PERPETUAL RODRIGUES both residing at- A/2, Gracinda Apts,

Motice di. 02-Mar-2020 issued to you uis 13(2) of The Securitisation & Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002 by BASTORA branch/me, the Authorised Officer, was sent fo you
calling upon to repay the dues in your loan account/s with us at your last known address could not be served.
Therefore, the contents of the said demand notice are being published in this newspaper,

The credit faciliies/loan faciliies availed by you have been classified as NPA on 08-Feb-2020. You have executed
loan documents while availing the facilities and created security interestin the following assets:

EMG OF FLAT NO. 3-C5-F1 HAVING SUPER BUP AREA OF 116 SQ.MTR (INCLUDING THE INCIDENCE OF
STAIRCASE, LIFT AND PASSAGE) ON THE 1ST FLOOR IN BUILDING NO. 3-C5 OF “PRUDENTIAL

Mapuca Goa - 403507

Nature of Limit Outstanding Balance including undebited interest
CMORT (Corp Mortgage) S60566001711383) Rs.23 89,638/
Total Rs.23,89,638/-

2002.

receipt of the notice without Bank's prior consent.

Therefore, you, No.1, as borrower, in terms of the aforesaid notice have been called upon to pay the aforesaid
sum of Rs.23,89,638/- together with future interest thereon at the rate of 15.30% p.a. compounded with monthly
rests and cost of notice to the Bank within 60 days from the date of this publication, That on your failure to comply
therewith we, the secured creditor, shall be entitled to exercise all or any of the rights under Section 13(4) of the
Securitisation and Reconstruction of Financial Assets & Enforcement of Security Interest Act

In terms of Section 13(13) of the Act you shall not transfer the secured assets aforesaid from the date of

[Authorized Officer], Secured Creditor

Yours Faithfully
[-5d-]

BEFORE THE MAMLATDARIJt.
MAMLATDAR OF SALCETE
AT MARGAD,GODA.

Case No. MUT/80409/Talaulim/2019
Lona Victoria Do Carmo Souza e
Fernandes Alias Lona Viclora Do
Cama Coutinho, Rio, H. No. 341/C,
Near Mount Carmel Chapel, 15t Ward
Bairo Primeiro, Telaulim-Mavelim,
Salcete-Goa,

Applicants
Vis

1. Collin frene Coutinho 2. Deeda
Coutinha 3. Felizarda Lizarda De
Perpetua Socorro Ferrao alias
Filizarda Coutinho 4. Jasmine
Chnstina Redrigues e Coutinho 5. Julio
Justing Ferrap 6. Mana Da Carlota
Wallet Coutinho 7. Matheus Das
Neves Cardozo 8. Filip Mary Donate
Coutinho

-...Respondents
To,
The abovenamed respondentsiegal
heirs,
PUBLIC NOTICE

WHEREAS, the abovenamed
Applicant vide application dated
03.10.2019 filed ws 96 of the Land
Revenue Code. 1968 has prayed for
mutation in Survey records al Survey
holding No. & Sub. Div. No. 326/6 of
Village Talaulim of Salcete Taluka,
South Disinct, State of Goa, requested
toinclude her name as Co-occupant by
virtue of Deed of Gift under Book-1
Documnet Reg. No. MGO-1-21685-
2019, Dt. 09/08/2019.

ANDWHEREAS, the notices in Form
X was served to all the interested
parbes by registerad A, D., however
some of the notices could not be
senved and refumed unserved to the
sender with postal remark expired,
ncomplete address, house locked and
not known.

AND WHEREAS, the aforesaid
applicant by application dated
03/0212020 has prayed for substitute
senvice by means of publication in the
local daily newspaper under order V
rule 20{1A) of the C.P.C 1908. As the
applicant has submitted that she is not
aware aboul the correct addresses of
the respondents’ their heirs if any for
affectng personal service of the notice
and prayed to serve notice by way of
publication in the local newspaper
Whereas | am safisfied that this is a fit
caseforsucha publicabon.

NOW THEREFORE, all the
interested parties are hereby given
notice of the said mutation entry and
called upaon to file their objection if any
to the mutation entry in the office of
Mamiatdarit. Mamlatdar of Salcete
within fifteen days from the date of
publication of this notice alongwith
material /documentary evidence on
which you rely upon in person of
thraugh authonzed agent, failing which
deem fit action under relevant
provision of the Goa, Daman & Diu
Land Revenue Code, 1968 will be
taken in your absence,

Given under my hand & seal on this
20" day of February, 2020
@ Sd-
Mamlatdar/iJt Mamlatdar
of Salcete, Margao, Goa.

|, CECILIA DIAS, H. No.
268, Deusa, Chicalim,
South Goa 403711, hereby
change my name from
CICILIA DIAS to CECILIA
DIAS. Hereafter in all my
dealings & documents, |
will be known by the name
CECILIADIAS.

Se'nm?n-p.{u'c

BEFORE THE JT.MAMLATDAR-I OF
MORMUGAD TALUKA
AT VASCO DA GAMA, GOA
1. Mul Case No, 16647 Aress 200,
1. Mrs, Josefing Rodigues & Femandes
aligs Josefing Fermances alias Jl:-aeﬁna;
Fodrigues & Mr. Eemedios Francisco
Femandas bath rfo. Falwaddo, Arossim, P.O§

Canzaulim, Goa,
.. Applicants

¥is
1. Estanislau 0. Souza- 2. Fr. Joao Cruz
Zeferrino De Souza - 3. Mr. Antoniof
Belarming Agnelo de Souza,-. 4. Mr.
Henrigua Fermmandes alias Efc Farnandas -,
5. Mr. Jose Fernandes-. 6. Mr. Marqu
|

Femandes-. 7. Mr. Thomas Viianova Oe
souza,-. 6. Mrs. Bela Gonsalves 8
Femandes alias Bala Gonsalvesa alias Bela
Fernandas-. 9 Krs. Matalina Pereira o
Femandes afas Mialina Femandes alias
Natafing Pareira-. 100 Mrs, Ritina Lobo
Fernandes alias Ritma Fernandes alias
Ritina Lobo,=.

...Opponents|
PUBLIC NOTICE
Ta. &l the CpponentsiLegal hairs | any
ather interasied parties.
Tha applicants Mre. Josefina Rodriguesi
& Femnandes aiias Josefina Rodriguss and
Wir. Ramedios Francisco Femandes bath r'o.
Fatwaddo, Arossam, PO, Cansaulim, (oa|
fave raquasied in their mutation apphication|
o include their names in the accupant'sf
colurnn as accupants after defating the namaj
of exisfing cocupant, Estnislau O Souza asi
Ihay had purchased entire properly
admezswing an area of 150 sq. mis., undear
survey No. 1839 of village Arossim o
Momugao Taluka. The right acquired byj
virlug of Deeds of Sale registered under Mo |
1042 at pages 1 to 17 of Book MNo. | ‘-.fnlurnna§
No. 989 dated 2608/2000 and registersd
under No. MOR-BK1-00009-2015 dated}
(20172015 bath executed before the Sud-
Reqistrarof Mormugao Taluka.

Andwhereas noficesin form Mo, X sent to
lhe co-ownersiinteresled parlies b
ragistared A O post were retumed unses
by the Postal Authonties with their remarks |
“Insufficient Addresses/Naot
tnowniLettExpirediUnciaimed return 1o
sender” |

And whereas the zpplicant vide he
agﬁ}lﬁﬂm dated 19112019 inwarded on)
0712200 has requesied the unserved co-|
ownersinlershad partes, il any be served b
substitute service I:!i,r way of publication
nabce m the kocal daily newspaper

And wheraas, | am satisfied this is a fit cazal
Tor ordering such service,

Mow therefora nalica is hersby gren 1o the|
above mentioned partes under Order-V,
Rude 20(1)4 of Civil Procedure Code and
they ama nereby calied upon o file their
claims, objections, o any, befora ma in
parson of through their duly authorized
agents within 15 days from {he said
publication of notice,

Take note that incase the claims and)
objechons are nol received by me as)
aforesaid. it wil prasumed that vou have noj
oojechons io he mutabon and the same shallj
bea finalized in your absanca,

Place: Vasco da Gama,
Date: 210272020,

Sdi-
@ (Ravishekhar Nipanikar
Ji Mamlatdar-Il of Mormugao Taluka,
Vasco da Gama. Goa.

BEFORE THE MAMLATDAR/Jt-
MAMLATDAR OF SALCETE
AT MARGAD, GOA.
Case No. MUT/81332/Benaulim
12020
1. Anthony Menino Nigel Alcasoas 2.
Elma Priscilla Estibeiro alias Elma
Estibeiro Rio. H. Mo, 862, Gogal,
Margao, Salcete, Goa

Applicants

Vis

1. Agusta Mrinalini Alcacos 2, Anil Pater
Rebello 3. Blasco Wiliam Pereira 4
Clifford Roland Morais 5. Desmond
[‘Souza 6. Fatima Braganza alias
Fatima D"Souza 7. Jenifer Travasso§.
Melifa Fifomena Persira Alcasoas 9.
MNirmala Falima Pereira Alcacos alias
Nirmala Fatima Pereira Alcasoas 10.
Nitasha Gracy Persira Alcacos alias
Nitasha Gracy Pereira Alcasoas 11.
Selby Anson Mascarenhas alias Seloi
Anson Mascarenhas 12, Terezinha
Femnandes Pereira 13, Victor Nicholas
Coalho

....Respondents

To,
The abovenamed respondents!
legal heirs

PUBLIC NOTICE

WHEREAS, the abovenamed
Applicants vide application dated
09/112/2019 filed w's 96 of the Land
Revenue Code, 1965 has prayed for
mutation in Survey records at Survey
holding No. & Sub. Div. No. 72132 of
Village Betalbatim of Salcete Taluka,
South District, State of Goa, requestad
to include their names as Co-
pccupants after deleting the name of
Medita Filomena Pereira Alcasoas from
Oecupant column by vidue of Court
order passed by the Civil Judge
Senior Div. at Margao under Special
Inventory Proceedings No.
20171 dtd. 0310772019,

AND WHEREAS, the notices in
Form X was served to all the interested
parties by registered A D., however
some of the nofices coubd not be senved
and raturmed unserved fo the sender
with postal remark expired, incomplele
address, house locked and not known.

AND WHEREAS, the aforesaid
applicant by application dated
04/02/2020 has prayed for substitule
service by means of publication in the
lpcal daly newspaper under order V
rule 20{1A) of the C. P. C. 1908, As the
applicants has submitted that he is not
aware about the comect addresses of
the respondents/ their heirs if any for
effecting personal service of the notice
and prayed to serve notice by way of
publication in the local newspaper.
Whereas | am satisfied that this is a fit
case for such a publication.

NOW THEREFORE, all the
interested parties are hereby given
notice of the said mutation eniry and
called upon fo file their objection if any
to the mutation enfry in the office of
Mamlatdar/Jt. Mamlatdar of Salcete
within fifteen days from the date of
publication of this notice alongwith
materiall documentary evidence on
which you rely upon in person or
thraugh authorized agent, failing which
deem fit action under relevant provision
of the Goa, Daman & Diu Land
Revenue Code, 1968 will be taken in
your absence.

Given under my hand & seal on

this 13" day of February, 2020,

A

aSdi-
Mamlatdar/Jt- Mamlatdar
Salcete Margao, Goa
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I CHANGE OF NAME

[, CECILIA DIAS. H. No.
268, Deusa, Chicalim,

South Goa 403711, hereby
change my name from
CICILIA DIAS to CECILIA
DIAS. Hereafter in all my
dealings & documents, |
will be known by the name
CECILIADIAS.

rp)
IR AL

Nk NAN

I, MRS. RAMALDINA AURELIANA
DE SOUZA, WIFE OF MARIAN
D’SOUZA, RESIDENT OF H. NO. 26,
RIVONA, ZAMBAULIM, SANGUEM-
GOA, HEREBY DECLARE THAT |
HAVE CHANGED MY NAME FROM
AURELIANA PHILIP D SOUZA TO
MARIAN D’SOUZA, RESIDENT OF
H. NO. 26, RIVONA, ZAMBAULIM,
SANGUEM-GOA. HEREINAFTER IN
ALL MY DEALINGS AND DOCUMENTS
| WILL BE KNOWN BY THE NAME
RAMALDINA AURELIANA DE SOUZA.

|, SNEHLA BAGILGEKAR Wife of No.
B497731Y, Rank - SEP SANJAY
BAGILGEKAR serving with 429 COY
ASC SUPPLY TYPE A" and rlo
Belgundi, Takuk - Belgaum and District
- Belgaum , Pin - 591108 would ke to
change my name from SNEHLA
BAGILGEKAR to SNEHAL SANJAY
BAGILGEKAR vide Affidavit No. B
657461, dated: 11.03:2020, before Adv.
& Notary Utkarsh Verekar

Hereafier in all my future dealing and
documents | will be known by the name
SNEHAL SANJAY BAGILGEKAR.

SAN D () EL

|, Shaikh Parvesh Adam S/o Late
Adam Abdul Shaikh, R/O HNo.151,
Ward 5, Near Ashechem Moll, Nanus
Sattari Goa hereby transfer the
Honda Dio bearing Reg. No: GA-
04-K-7646 and Maruti Ertiga GA-
04-E-1854 in my name. My father
Late Adam Abdul Shaikh expired
and if any objection for transfer of
vehicle in my name may contact RTO
office Bicholim within 15days of
notice along with documentary proof.

Sa/-
Parvesh Shaikh

NOTICE

Office of the Ciwil Regisirar-cum- Sub
Renistrar and Special Motary Salcete
amt. Shobhana U Chodankar,Jt.Ciwil
Registrar - cum- sub Registrar Il and
Special Motary in the said Judicial Division
of Salcete, Margao,
In accordance with Section 346(11) of the
Goa Succession Speclal Motaries and
Inventory Proceedings Act 2012 it is
heraby made public that by Deed of
Succession dated 26/2/2020 duly
recorded under Book No, 1674 al pages 70
reverse 1o sevenly two of the office the
fllowing is recorded:
That on the 92008 at Manzo Vems,
expired Agostinho Mana Femandss aiso
known as Agquslinho Fermandes or
Agostinho Fernandes, and on the
J31/8/2008 expired his wife Francisca
Rafaela Fernnades also known as
Francisca Rafasla Barreto Femandes,
both intestate without execubing any will or
any other disposition of their last wish,
leaving behind as their “Sole and Liniversal
Heirs" their fivi children namely (one) Mrs.
Celesting Violante Femandes married to
Wr. Damiao Hodngues (bwo) M Puinelu
Tome Fernandes married to Mrs.
Marcelina Mascarenhas (thees) e Jose
Kosario Femandes marned fo Mrs.
Filomena Sebastiana Bameto (four) Mrs.
Marcisa Fredade Femandes marmed io Mr.
Sebastiao Caitano Francizco Da Costa
and (five) Mr. Rocky Marting Robert
remandes married to Mrs. Carmeline
Antonieta Jozquina Da Silva, there being
o one else or no other person or Heirwho
n terms of Law of Succession in force in
this Siate of Goa may prefer the estale lef
by ihe deceased person.
Place: Margao
Date: 111372020
D Sd
(Shebhana U, Chodankar]
Jt.Civil Registrar-cum-Sub Registrar [I
and Special Motary Salcete, Mangao

IN THE COURT OF THE DEPUTY
COLLECTOR & SUB-DIVISIONAL

OFFICER, QUEPEM-GOA.

Tel, Moo GE32-2662341 Fax:0832-2664353
Email: sém-quepem.goai@nic.in
Case No: lu-!l|LRE|'E'EH.'ﬂbepern'ﬂ1.'2[lEmH|]2
Ashley Associalas, Through st EI..‘EIFIT hoa
Aghley Joseph Lewis, oflice :ll 5, Ground
Moor, Prime harmony  Ainport  road
Chicalim, Gaa Agplican

s

1. Inacio Colaco, 2. Dr. Rozamond Luciano
Dsouza, 3. Or Westha D Souza, 4. Al
Choudivery, 5, Sandeep Achan, &
Sebastieo Francizco Gonsalves, 7
Guruprased Shrikant Kuriarkar, 8. Uhas
Datla Kalekar, 9. Erasmin Claopatra
Rodrgueas, 10, Pam Lacerda, 11. Parn
Sena Lecerda, 12, Gregoris Dias, 13
Cyrus Anthory Rodrigees, 14, Rocina
Rodrigues. 15. Balcio Avio Rodriguas, 16
Kiran Bhosle, 1 T.Ramesh Babag Shirodar
18, Marshall Anthony I-prr.anrlr-a 19
Shubhejt Datta. 20. Kajal Harmakar slias
Kagal Shubhajit Data,21.Domingos Agnedo
Rodrigues, 22, Kajpl Harmalkar  alias
Shubhapt Datta, 23, Prabhavathi Reuben
24, Reubban ¥, 25. Deepa Pikulkar, 26.
Sarita Dinash Raikar, Z27. Dinesh Ramanth
Raikar, 2B, vasudey Baburao Pai Kakodo,
28, Fatima Pereira & Femandes, 30, Uday
Kudalkar, 31, Milesh Ashok Khobrekar, 32,
Lingare] Kaltemani, 33. Daxata Tan, 34,
antomn Francisco Conrado Fermandes,
35, Avon Paule Calaoo, 36, Diwin Gomes,
37, Emina Doosta, 38, Chatan Kumar Bao
38, Kiran Wasudeo Deshikar, 40, Peter O
Farnandes, 41. Daolly Dilicicsa Fernandes,
47, Herculang D'Goshkha 43 Remedios
Menina Rodrgues, 44, Jocalin Bamato, 45
Sure] Prakesh, 46. Smita Ajsyloumer
Shrivas, 47. Monahar Arunji Kawadkar, 48,
Sharmila Abreu, 43, Joan Vincenl DEilva,
80, Veroneta Perpelida, 51, Jeansibe
Rodrigues, 52, ‘Vaishal Clemente, 53
Foea Josquina Clamaerde, 54, Sakharam
Damodar Parab, 55, Sandeap Maik Borkar,
56, Vinceml Seby Gomes, 57, Rosans
Colaco, 58, Agnelia Fldomena Rodngues,
50. Veleriano Rodeigues, G0. Jeson Joss
Farnandes, 61, Saflaudin Gaus Saheb, §2
M. iy Kumar Singh, B3 LIhas D, Kalekar
Bd, Smita Ajaykumar Shnvas, b5, Kalpak
Maruti Araere, GE.
gias Gcshwini Ashok Basdkar, 67, Mita
Fernandes & Doosla afas Nila Nichola
Fernandes allas Mila Micaela Fernandes,
68, Xavier Godinho, 68, Xawvier Mathias,
Td. WVasu Swuresh Gurav, 71. Elfa
Rodriguas, T2 Kaushambi Prashad, 73
=anla Vasanl Honavarkal, 74, Fagng
Sandesh Maik, T5. Pascoal A
Mascaranhas, 76 Ashih Ranjen, 77.
Umash Laxman Mafk, TE. Maruli B. Bhad,
T4, Fr. Rogue Tesdono Gonsalves. 80
Reshma Krshna Varak, 81 Amey Malk, 42
Darwin Jerry Dcruz, 83, H.Mo. 13=Dalta
Ratno Kalekar [OR), B4. H.MNo. 76=house
al Chwmers (R, B3, H.A =0f cwnars (OR)
86, Knshna Yesu Velp, 87, Shanu Fondu
Valip, £8. Mdu Babu Velp, 89, Subdow
Chardru Valip, 80, Mahadev Gopal Velip,
97, Shankar Gopal Velp, 92 Gangsh
Gopal Vehp, 93, Laxormd Sopily Vesp, 94
Biabl Chandru Yelip, 85, Sangbu Chandry
Valip, 96. Arfun Chandru Valip, 87.
H.W.7=Krstna Raghu Velp [OR) 9
H.N.2==0ptu Welip (OR}) 99, HN, 4=1)
Shanu Shambu Velp (OR), 100, Anant
Shankar Welip (OR), 101. H.Ma. &= Arjun
Raghu WVelip [(OR), 102. HM.G=Nilu
Gurgqurg Velip (OR), 103, HMN, 3= Vilhal,
Giaresh WellpOF), 104, HMN. S=Fandu Gin
Valip [OR), 105. Sada Ganesh Velp (OR),
106, Soptu Ganesh “elip, 107. Krishna
Raghu Velip, 108, Fondu Gin Velip, 109
Ganesh Velip (368) (OR), 110, Bhéro
Er fo e lip,111. HN. 8, Detta Zingu

sokar (OR), 112 HA. 10, Bhikaro Bhuto
L|l|:- 1DR], 113 HM. Purush Devalya
1DK), 14, Cowshed olzBhikarg B |r
Valip, 115, House ofs Paik Gaokar (OR),
116. Cowshed of=Mahadey Babu Gapier
(2R), 17, House of Mahadey Babw
Gasar (QR), 18, Balchandra Sakhararm
Madkarné, 119, Cowshed of Sasda Fal
Duszai, 120 Communidede of Adnem,
121, Romeo D.5iva, 122, Sunm P
Vialip 123, Amfulhiem Surga Selip, 124
Shankardas Khushalk Gaonkar, 125
Shakuntala Shankardas Gaonker, 126
Shashi Shankar Gaonkar, 127. Safu
Shashi Gaonkar, 128, Khushali Shankar
Gpankar, 129, Laximi Ehushall Gaonsar
138, Paik Krishna Malip, 131, Jeyem Paik
‘afip, 132, Shankar Padagatli, 133
Ganesh Fordu Valip, 132, H.N, 1 Jesu Kily
GaokanOR), 135 HM. 2 Shankar Kurl
GaokarfOR), 136, Bhik Paulo Gaokar
(OR), 137. Sonu Chandru Gaoker {OR],
138, Paik P (urse Valip(OR), 139, Paik
Purss VeliplQR), 143 Sanu Chandru
Gaokar (OR), 141, Shankar Kusl
C-a-:han;DH_l. 142. Bhik Paulo Gachkar
(OR), 143, Lagman Chandru Gaokar (QR],
144, Shankar Kusia GaonkanQR), 145
o Shanbu Fad :,""' 146, Vinayak Shies
Real Estate(F) Lid.. 147. Subhash
kashinath Wadekar, 145. Ramappa
Hadapad, 14%. Tesy Mascarenhas, 150
Joaquim Rodrgues, 151 Vicloring
Mazscarerhas, 1532, Shemaell Shridher
Gaude, 153, Prebhakar Bhiku Dessai, 154.
dshok Yeshwanl Rewale, 155, Frank
Fernandes, 156, Freddy Piedade
Fernandes, 157, Sumitra  Gangaram
Dodmand, 158, Terndé Maik, 159, Navdeep
Maik, 1G60. Priva Mak, 161. Prashant
Chargdrakan! Velip, 162, Yilhoba Tieksrarm
vellp, 163, Ashok Shaba Vesp, 164
Vithoba Shanu edp, 165. Sushant Maik
Mule, 166, Kusia Rama “alip, 187, Care
taker of Cashew garden Respondants

FUBLIC HOTICE

Ashwini Kalpak Arvware

To,
To tha above Riaspondents & eir kegal hers d any

Whereas, the above nama applicant
has filed an applicalion dated /12020 ws
114 aof Land Revenue Code, 1968 for
Demarcation of the propery suneeyed
undar Survey Ma. 2412 of Adnem village in
Cuapem tafuka

And whereas, nolicez =senf D the
abowe mentianed respondents by Register
4,005, out of which soma of tha notices are
riElrreid 3o this o unsenoed

Wheraas, the applicant. vide
application cum afdavit cum apglicabon,
praved betone this Court for Public Nolics
b be publishad in the local Newspapsrs as
substitute service to the above
respondents who have not been served
wilh lhe rolics

&nd whereas | am satisfad thaf this is
i case b such pulblicaton, therefors
nofice s hereby given 0 he above
Respondents amnd the legal heis that the
hearing is fixed on 16412020 at 3.00 p.m,
fou are raquired b remain presend in the
Court o e above date and fime do Tiled
your objection, If any faillng which the
matier will be heard and decided your
absence.
Given undar my hand and seal of this Court
on this 20th day of February, 2020

= Sd/- {Rohit Kadam)

Depuly Collactor & 500,

Quapem-Goa.
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OFFICE OF THE MAMLATDAR OF
SANGUEM SANGUEM GOA
NOTICE FORM NO. X (SEE RULE X)

Mutation Case No. 13086/Cotarli
Mr. Hyder Sab Nadaf R/o Timblo Farm
Chudye. Uguem. Sanguem, Goa,
....Applicant
Vis
1. Anacian Danzil Fernandes, 2 Escolastical
Cardozo e D'Costa,Vendor. 3 John Frank
William Santos. 4 Minguelino D'Costa, 5.
Minguelino D'Costa 6. Mayling Pereira, 7
Natasha Deniz, 8. Savio Sanjiva D'Costa,
9. Shaila Cecilia D'Costa. 10 Shubert
Francisco Xavier D'Costa, 11. Sunitq
D'Costa alias Matilda Deodita Sunita
D'Costa, = ... Respondents
To the above named Respondents/legal
heirs.
PUBLIC NOTICE

WHERLAS the above named applicant
vide application dated 29/01/2020 filed uls
96 or the Land Revenue Code, 1968 has
prayed for Mutation in Survey records af
Survey holding No. & Sub. Division No 13/1
of Village Cotarli of Sanguem Taluka, South
District, state of Goa requesting therein
to include his name as the co-occupant
under Survey No. 13/1 of Village Cotarli
of SanguemTaluka as he has purchased
plot No. A-2 admeasuring an area of 250
sq. mts. From Minguelinho D'Costa and
Escolastica Cardozo e D'Costa by virtue
of Deed of Sale registered before the Sub,
Registrar Sanguem under Reg. No. 247 af
pages452 to 469 of Book No. 1 volume No.
275 dated 28/05/2012.

AND WHEREAS, the notices in Form|
X was served to all the interested parties
by registered A.D. However some of the
notices could not he served andreturned
unserved to sender with postal remark
insufficient addressi om of station/ nof
known/expired.

AND WHEREAS, the aforesaid applicant
by application dated 17/02/2020 has|
prayed for substitute service by means of
Publication in the Local Daily newspaper
under order V rule 20 ( | A) of the CPC 1908
as the applicant has submitted that they
are not aware about the correct addresses|
of the respondents/ their heirs if any for
effecting personal service or the notice and
prayed to serve notice by way of publication|
in the local newspaper. Whereas, 1 am fully]
satisfied that this is a fit case for such g
publication.

NOW THEREFORE, all the interested
parties are hereby given notice of the said
mutation entry and called upon to file their
objection if any to the mutation entry in
the office of Mamlatdar/Joint Mamlatdar of
Sanguem within fifteen days from the date
of publication of this alongwith material
evidence /documentary evidence on
which you rely upon in person or through
authorized agent, failing which deem fif
action under relevant provision of the Goa,
Daman & Diu Land Revenue Code. 1968
will be taken in your absence.

Given under my hand & Seat on this 11th
day March, 2020.

Sd/-

(Ana Rita Maria Paes)
Jt. Mamlatdar-| of Sanguem
Hold. AddI. Charge of
Jt. Mamlatdar-Il of Sanguem.
Sanguem Goa
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